FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF AICON AFFORDABLE REAL

ESTATE PRIVATE LIMITED
1. | Name of corporate person AICON AFFORDABLE REAL ESTATE
PRIVATE LIMITED
2. | Date of incorporation of corporate person 15/06/2012
3. | Authority under which corporate person is | Registrar of Companies, Maharashtra,
incorporated /registered Mumbai
4. | Corporate Identity Number—/timited—FEiabitity | U74120MH2012PTC232225
Identity Number-of corporate person
5. | Address of the Registered Office and Principal | B -7 Om Parshwanath Apartments Desai &
Office (If Any) of corporate person Sheth Nagar, Sai Baba Nagar, Bor, ivali(W),
Mumbai City, Mumbai, Maharashtra, India,
400092
6. | Liquidation Commencement Date Of Corporate | 12t March,2025
Person
7. | Name, address, email address, telephone number | Ms. Nayana Premji Savala
and the registration number of the Liquidator 1/101-A, Vishal Sushil CHS,
Nariman Road, Vile Parle East, Mumbai
400057, Maharashtra, India
Email: nalinisavala@gmail.com
Tel.: 9082605500
IP Registration No: IBBI/IPA-003/IP-
N00051/2017-18/10491
8. | Last date for submission of claims 10" April,2025

Notice is hereby given that AICON AFFORDABLE REAL ESTATE PRIVATE LIMITED has commenced
voluntary liquidation on 12 March,2025

The stakeholders of AICON AFFORDABLE REAL ESTATE PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 10" April,2025, to the liquidator at the address mentioned against

item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of the Liquidator:

Aeaslabb—

Nayana Premji Savala
Liquidator

“Date: 15" March,2025
Place: Mumbai
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E-Tender Code:- 3000055214 :- Procurement of Drive and Non-
Drive Pulleys for conveyor system for 2 X 250 MW CHP at Paras TPS
has published on dtd. 25.02.2025. This tender is now amended for
incorporation of the drawing & material Specifications for the pulley.
Soititrequested to all participating bidders to submit bid again as per
new amendment. Last date of submission will be dtd. 18.03.2025
16.00 hrs. Note:- For detail please see our website: -
https:/feprocurement.mahagenco.in

CHIEF ENGINEER MAHAGENCO TPS PARAS
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BA AND AREA
D OP OARD
REGIONA of
AHARASHTRA HO AND AREA D oP AUTHOR
ReF. No. Div/MB 202

in Mumbai Suburban District.

PUBLIC NOTICE
THIS PUBLIC NOTICE is hereby given on
behalf of my client MR, APURVA PARESH
HAH, (“my client”) having his Office

Niwas, Kasturba
Mumbai - 400 067 that they are the
Developers vide a Development

Agreement dated 18th January 2008
registered with the Sub Registrar of|
Assurances having serial no. BOR12/3013/
2007 from the Owners namely (i Laxmibai
Jayram Rajput and 14 others (i) Sonibai
Anant Rajput and 6 others (iii) Shankar
ahadev Rajput_an (iv)
Kamubai Atmaram Rajput and 7 others (v)
Kusum Sukur Rajput (through herself and
for her mmher) therein to the scheduled
propert
Be f known to al concerned and further
General Public is hereby made aware that
it may refrain from acting any person
claiming and or entities entering into any
transaction not limite: ase but
any acquisition wrt scheduled property
rior, present,
transaction/s and or any acquisition will
not be binding upon my client and it shall
be treated a5 null, non-est and void ob

mz SCHEDULE ABOVE REFERREDTO;

Executive Engineer, Borivali Division, Mumbai Housing & Area Development Board. (Unit of
MHADA) Room No. 475, 3rd Floor, Griha Nirman Bhavan, Bandra (East). Mumbai-400051 invite "B-1"
form (Percentage Rate) from the contractors who are registered with MHADA / MCGM/ CIDCO / PWD
/MCP/MIDC / BPT / MES / Indian Railway Or Govt. And Semi Govt. Organization of appropriate class

aNe. 10,
a1 carrespondmg T N

UCO BANK

s (@)

www,freepressjournalin

PUBLIC NOTICE

Notice i given to the public at large that | am investigating the ulle in respect to the pot of and

(A Govt. of India
Honours Your Trust

(TR TR T )

UCO/DDR/BR/2024-25/239 Date 12-03-2025
Whereas, The undersigned being the Authorised Officer of the UCO Bank
under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers
conferred under Section 13 (12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a demand notice u/s 13(2) dated 23-12-
2024 calling upon the borrower(s)/mortgagor(s)/ guarantor (s) Mr. Sachin
Ganpat bhuwad & Mrs. Gauri Sachin Bhuwad to repay the amount
mentioned in the notice being Rs.74,10,218.00 (seventy Four Lakhs Ten
Thousand Two Hundred Eighteen Rupees) as on 23-12-2024 (inclusive of
interest up to 30-07-2024) with further interest at the contractual rate on the
, cost, charges etc. within

jether:

60 days from the date of receipt of the said notice.
The borrower(s)/mortgagor(s)/guarantor(s) having failed to repay the amount,
notice is hereby given to the borrower(s)/mortgagor(s)/guarantor(s) and the
public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under
sub-section (4) of Section 13 of the act read with Rule 8 of the Security
on this 12th of March of the year 2025.

2405, 2410 and 2402 y
admeasuri 5q meters situated at
village Dahisar, Taluka-Borivali. MSD
Place: M 5d/-
Dot 15" March 2025 Umair A, Ansar
(Advocate, Bombay High Court)

(50% nitially
nd 50%

of Plot No. 3, RSC-24, estimated

Sector-8, Charkop cost) | through Bill)

Kandivali, Mumbai- (2% of

400067. estimated
cost)

The tender acceptance authority having sole right to accept or
Addendum if any will be published on the website only.

MHADA - Leading Housing Authority in the Nation ...
CPRO/A/70

e- Name of Work Estimate | EMD | Security | Typeof | Tender | Time limit
Tender cost put Deposit | Tenderer | Price
No to tender completion
of work
1 |Detailed repair estimate|6,57,663-| 7000 | 14000~ | Class 7 & |Rs.590/| 03 Months
for the commercial shops (1% of above

reject e-tender. Corrigendum/

Sd-
Executive Engineer

bnducticia
©® 0000 Borival division/Mumbai Board

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
Re: BEFORE DEPUTY REGISTRAR, CO-
OPERATIVE SOCIETIES “H/WEST” WARD,
2ND FLOOR, BEST BUS DEPOT, GR
VARASAKAR 'MARG, WEST,
MUMBAI, 400050 Under sections 154(b)-
29 of Maharashtra Co-operative Societies
Act 1960 (Earlier Section 101) of the
Maharashtra Co-operative Societies Act,
1960

RECOVERY APPLICATION NO. 1302024
Saniary Apartments CHS L. .. Applicant

M A Rahim Rajani Respondent
TAKE NOTICE that my ciient Sanjary
Apartment CHS Ltd., has filed a recovery
proceeding against Mr. A. Rahim Rajani
against his flat no. 602 in_ Sanjary
Apartment CHS Ltd,, 274, SV. Road,
Opposite Bandra Jama_ Masjid, Bandra
West, for a sum of Rs

Branch Office

@i1cICI Bank

of Security Interest Act, 2002 and in exercise of the

SYMBOLIC POSSESSION NOTICE

ICICI Bank Ltd Office Number 20
Plot No-B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604

The Authorised ICICI Bank Officer under the Se(urmsuuon. Reconstruction of Financial Assets and Enforcement
owers conferred under section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demand Notices to lhe borvowev(s) mennoned below, to

1-B, 2nd Floor, Road No 1

repay the amount mentioned in the

n symboli

o
Having failed to repay the amount, the Notice i issued to the Borrower and the public in general that the
c

him/her under Section 13(4) of the scld ‘Act read with Rule 8 of the said rules on the below-mentioned dates, The

3,38,912/- (Rupees Three Lakhs Thirty-
Eight Thousand Nine Hundred and Twelve
Only). The Applicant is charging simple
interest on the principal amount at 21
per annum from April 2022. A copy of the
said application along with Exhibits was
tried to be served upon him at his above-
mentioned flat where he was not found.
Hence, vide an Order dated 11th February
2025, the Hon'ble Deputy Registrar in the
above-referred matter directed my clients
o publish the present Public Notice.
Notice s hereby ghen to him and all

ind 9 of ) Rules 2002
Date : March 15, 2025, Place: Maharashtra
\d

borrower in particular and the publ autioned no the property. g wil
with the property will be subjectlo(hurges NCICI Bark Limited. be lised before the Deputy Regnslrar Co-
Operative Societies “H/West” Ward, 2nd
S Boname of the Description of Property/ e gt Demand T Name of | | |¢ioor, Best us Depot, Gr Varasakar Marg,
lo g{'gm’}j’umggr" Date of Symbolic Possession Demand Nofice (Rg)|  Branch Bandra West, Mumbai, 400050 on 18th
. March 2025 at 12:30 PM or at any time
1.|Mayur Mahavir Lingayat &  [Flat No. 04, Stilt Floor, Building Type October Aurangabad| | | thereafter when he is requested to remain
Rashmee Mayur ngaym& A, Sai Riddhi Residency, Plot No. 5, 07,2024 present either in person or through an
Mahavir Prabhakarr urvey No. 154, Harsool, Vasant R 196 Advocate y contact the
Lingayat- | BAUR00005974735 Nagar, Harsool Road, Maharashtra, | 228104496/ undersigned for a copy of the pleadings in
& LBAUR0D006072171 & Aurangabad- 431001/ the matter. Please note that i he does not
LBAUR00005919547 March 10, 2025 appear in the ahnve matter on the
date and time, in that
2.| Sakshi Shirish Saptashwa &  |Flat No. 604, 6th Floor, A Wing, City One October Pune event necessary orders will bé passed
Deepa Prakash Deshmukh - [Square, Survey No. 11, Hissa No. 2a, 03,2024/ against him d/-
LBPUN00005633536 Village Kiwale, Taluka Havel, Within The |, RS o) Dated 15th March 2025 B.R. Yadav
[Limits Of Pimpri Chinchwad Municipal 3,37.733.88)- (Advocate for the Applicants),
orporation, Near Symbiosis University, Address: Shop No. 59, Dinesh Colony,
ekt how Rowe oharosir, gop ENCContn ey st ot
[Pune 411035/ March 10, 2025 Mumbai 400097 Mob. No. 0865 2626 432

d isfare hereby issued a 30 day Notice to repay the amount,

e e mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the

Sincerely Authorised Signatory, For ICICI Bank Ltd. /

PUBLIC NOTICE

TAKE NOTICE THAT, on behalf of my

Home Loan Centre -

HARAT R IP

State Bank of Indi

OSBI

section 13 (12) read with rule 3 of the Security Interest Rules,
‘amounts mentioned
The borowers Having falled Lo repay the amoun, nale s here

that undersigned has taken Symbolic Poss e property des:
on him under section 13 (4) sald Ac ead i 1ol 8 & 9 o o <aid fules on
the public in general are hereby cat

Mum
{otoe Hossa. . 151 Foer . Abectar Road,
Chinchpoki (E), Mumbai - 400 033.

[Rule 8(1)] POSSESSION NOTICE I[for immovable Property]

Whereas, The undersigned being the Authorised Officer of the State Bank of India under the Securitization and
Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under

2002 issued a demand notice to borrowers to repay the
in the notice with further interest as mentioned below, within 60 days from the receipt of the said notice.
iven to he under naed borowers and publi n general
escrbed hrein beow n oxe
te 12/03/2025. T

rcise of powers conferre
e bortowers inpartiuar and

autioned not to deal with the property and o deaings wih the property wil subjec to
charge of Stats Bank of ndia of the amounts and urinr nterest inteon mentioned againgt acoount hera b

. [Mr. Supratik
Sudhir Alshi (HL | (Rupees Twenty Seven Lacs
One Thousand One Hundred | Type
Seventy Only) as on 28.12.2024
with further interest, cost, etc

37782328028 / Top
up 37927422723)

include ares of Door jam, Cupboard

/a Heights- Shivieela standing on plot of
baaring Survey No 13, Hissa No & admeasuiing 7560.5q s and
situated at Village Barave, Talul
limits of Kalyan Dombivali Municipal Corporation

S [Name of the Borrower Date of 13(2) Notice Description of properties.
No. and Amount
1 1312.2024/ Rs 27011701~ | Flat No 501, on 5th Floor, area adm 475 sq ft carpet (Carpet area

and balcony) in the Building

ka Kalyan, Dist- Thane within the

Mr. Vijay Popat Patil |2412.2024 / Rs. 54,69,089/-
(Rupees Fifty Four Lacs | sq. ft.
Sixty Nine Thousand Eighty | Equivalent to 82.52 s
Nine Only) as on 24.12.2024
12029/40805570706)  |with further interest, cost,
etc 3

ol Kalyan, Dist. Thane

Flat No. 904, Sth Floor, Adm. 47.02 5q, .
carpet areg wi atached balconies Adm 7 mirs
and atta
Wirs. Quivalent fo 43,82 5. . the
Helghts CHS L. Siused on NA land Bearing 04 S N
1+ 2C, New S. No. 93, H.

L o equvalent w 505.93
67

ched open s Adm- 39855
Bidg. No. 2 known as Govind

0. 81, H.
No. 1+ 2G of Vilage Kanchanggon,

3.|Ms. Swapnali
Santosh Satam (+L

2:11:2024 /Re. 30,14.293-
(Rupees Thirty

¢itassdszer amen Thossand Two Jasmine in the
Hundred Ninety Three Only) | constructed on S.
41201343798) as on 22.11.2024 with further

interest, cost, etc

Flat No. 408, 4th Foor, € Wing, comprising an area Adm. 380 o

ft. (carpe) aiong with one (2 Whoelen parking space, n the Bldg.
project known as Jasmine

No. 139/1 (Part), 139/2 (Part), 5515 (part) \ymg

end situated at Vilage Khoni, Dombivi Eas, Tal. Kalyan, Dist.

4.|Mrs. Sheetal Amar
|Aathawale (HL
141159751359/Top up
14141440283/Surksha
141161374068)

26.12.2024 / Rs. 51,62,243/-
(Rupees Fifty One Lacs Fifty
Two Thousand Two Hundred
Forty Three Only) as on

6.12.2024 with further
interest, cost, etc

Phase V, brahma
‘Thane 400607

Flat Nu 402, 4th Floor Amd. 410 sq. ft_(carpet area which is
inclusive of the area of Balconies) Bldg. No. 2 in the Raj Legacy
CHS Ltd,, Plot of land bearing S. No. 77,
93 of Village Kolshet lying being and situated at New Brahmand
nd, Azad Nagar, off. G B Road, Thane West,

87, H. No.9,10,11, S. No.

client, | am investigating the tite of Mis.
Parkh Glass Company Private Limited,
having address at Unit Nos. 121 / 122,
12th floor, Mital Court,'C' Wing, Nariman
Point, Mumbai 400 021 (*Vendor’) to the
premises more partcularly described in
the Schedule hereunder witen (‘the said
Premises’) as my client is negoliating to
acqire the same from the Vendor, with a

The borrower/mortgagor/guarantor in particular and the public in genera\ is
to deal with the p

will be subject to the charge of the UCO Bank, Dadar Branch foran mountol
Rs. 74,10,218.00 (Seventy Four Lakhs Ten Thousand Two Hundred
Eighteen Rupees) inclusive of interest up to 30-07-2025 plus further interest
&Other Costthereon unti full payment.

The borrower's attention is invited to the provisions of sub-section (8) of section
(13)oftheAct,

DESCRIPTION OF IMMOVABLE PROPERTY

Room No.- 220/01, Charkop(1) Ajinkya Co-operative Housing Society
Limited, RSC 03, Plot No.220, Kandivii (West) Mumbai - 400067, (MHADA
Approved) admeasuring area about 30 Sq. Mtrs. Built Up, Constructed on
CTS No. 3A12/97, situated at village Charkop, Taluka Borivali, Registration
disirfat and sub distict of Mumbal Cly within the urisiclon of Muricipa

riten

Ambivali Shivkrupa Co-operative Housing Society Limited 1“nwner ") having address at

ur Bung Andher (West), Mumbai — 400053, The Owneris

planning to grant the development rights i respect of the property to my Client JP Infra Realty
1

, a company
offce at 301, 3rd Floor, Viraj Tower, WE. Highway, Near WEH Metro Station, Andheri East,
Mumbai 400093.

Al persons having any claim against or in respect of the said Property or any part thereaf, or
structures or any part thereof, including its development rights, TOR FSI by way of sale,
exchange, mortgage (equitable or otherwise), gift, trust, sal, allotment, Agreement for Sale,
inheritance, amily arangement, development rights, maintenance, bequest, possession, lease,
tenancy, license, ien, charge, claim, pledge, partnership, guarantee, easement, loans, advances
allotment leters, option Agreements, earmarking, Agreement for Sale, injunction or any
lispendence or any Agreement or writing of any nature whatsoever or howsoever or any Joint
Venture Agreement or any other attachment, or under any decree, order or award passed by any
Gourt of Law, Tribunal, Revenue or Statutory Authority or arbitraion, right o prescription or pre-
emption or otherwise howsoever are hereby requested to make the same known with certified
true copies of all supporting documents to the undersigned at B/401, Trimurti Angan CHS Ltd.,
Plot-50, Sec-20, Kamothe Village, Khandeshwar, Panvel-410208, within a period of seven (07)
days from the date of publication hereol,faling which, any and llof claim or objections of such

client shall be completed with the Owner, and any and all such claims later wil be considered
waived and abandoned.
Schedule
(said Property’)
ALL THAT allthat d fland 918 5. 833 (p),
admeasuring about 2160 sq. mirs. (Twn ‘Thousand One Hundred and Sixty) Squm Meters or
thereabouts of Village Ambivali, Taluka Andheri, in the Registration District and Sub-District of
Mumbai City in the Bombay Suburban District and situated, lying and being at Lokhandwala
complex r0ad, Four Bungalows, Andheri (West), Mumbai — 400053 along with 2 (Two) building
standing thereon comprising of 2 (Two) wings namely, Wing A and Wing B, consisting in
Fe Thel

On or towards East : Sunil Niwas CHSL. CTS: 833:90;
On or towards West : 9 Meter Road;

On or towards North - Sanman CHSL. CTS 83393;

On or towards South : 18 Meter Road.

Praveen Tambe
Dated this 15th day of March, 2025. Advocate

FORM G (REISSUE)
INVITATION FOR EXPRESSION OF INTEREST FOR
'ADH CONSTRUCITONS PRIVATE LIMITED

inder regulation 364 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
Name of the Corporate Debtor along | Sudradh Constructions Pvt Ltd
with PAN & CIN/LLP No. PAN MOCSI595E

-Room No. 02, West -
Room No. D/3 North-Wall, South-Common Passage sa.
Date :12.03.2025 Officer
Place : Kandivali West Uco Bank

ZUA Chandra Mahal, Room o552 Floor,
Thakurdwar, Mumbal Maharashtra 400002

‘Address of the registered office

[Pursuant to secuen 374(b) of the companies Act, 2013 and rule 4(1) of the
inies (Authorised to Reglsler) Rules, 2014]

1. Notice is hereby glven that in pursuan: b-secton (2) of segtion 366 of
the Companies Act 2013, an application s oo made o the e Registrar of
Companies, Mumbai, vorest Marine Drive, Mumbal: 556003 1 TRUE

RAT BULLION LLP (LLPIN: ACE-9097) may be red under Part | of
Chaptor XXI of the Gompanios AL 2013, s & compans it by Snares.
2.The main objects of the company are as follows:

a.i To Carry On In In Elsewhere The Business Of Goldsmiths, Silver
Smiths, Jewellers, Gem And Diamond Merchants And Of Manufacturing
And Dealing In Clocks, Watches, Enamelers, Jewellers, Gem Merchants,
Electroplates, Gold And Siver P\a(e Golg Or Siver Cups, Sheids, Arlicles
Of Virtue Objects Of Art, Importers And Exporters Of Bullion And Other
Renod And Smetied Mot
Rccessories And Of Producing Acquiring And Trading In Metais, Bulion,

Ornaments, Silver Utensils, Diamond, Precious Stones, Paintings,
Manuscripts, Antigues And Objects Of Art
iiTo Carry On In India Or Elsewhere The Business To

Other address 231:233, Big Splash, Sector 17, Vashi, Navi
Mumba - 400703
Form No. URC-2 3. [URC of website. e
Advertisement giving notice about registration under Part | of Chapter XXI of the Act | |~ stais of piace where majory o | Majorfy of assets siuated at Raliamal B3y

fixed assets are locats Side Co-operative Housing Society Limited,
situated at Plot No. 28, Sector 15, CBD,

Belapur, Navi Mumbai 400614,

5. | Installed capacity of main products/ | Company is not operational since Iong.
ices (Project already complets
6| Quantity and value of main products; | Total Income of Rs.6.35 Lakhs as mentioned

in the Audited Profit & Loss Statement of
Financial Year 20232024,
il (Company is not operational s of_now]
itps//insolvencyandbankrupiy n/sudradh-

services sold in last financial year

Number of employees/ wor

y Fuvmemevausmmumng\aslavauame
financial
of two years,lsts of creditors are
available at URL:

Efigibity for resolution applicants
under section 25(2)(h) of the Code is
avallable at URL:

OR email at -
sudradhconstructionprivatelimi@gmail.com
itps//insolvencyandbankrupicy.n/sudrad
construction-private-imited/

OR email at -
sudradhcons

Produce, Process, Prepare, Commercialize, Cut, Polish, Set, Design.
Display. Exchan?e Examine, Finish, Grind, Grade, Assort, import, Export,
monstrate, Market And To'Act As Agent, Broker.
Indéntor, Liasioner, Represemalwe C & F Agents, Export House, Valuer,
Sales Promoter, Supplier Provider, Merchants, Stookists, Ditrbutor,
Wholesaler, Retailer or Otherwise To Deal In All Shapes, Sizes, Varieies,
Descrption, Specifcations, Applicalions & Designs Of Rough, Rav, Cut,
Uncut, Polished Or Procéssed, Natural & Man Made Precious Semi-
Precious & Natural Stones Such As Diamonds, Ruby, Pearls, Gemstones,
Blue Sapphires, Cat's Eye Stone, Coral, Topaz, Opal, Zircon, Tourmaline,
lade, Spinel Ruby, Aguamarine, Turquoise, Peidol, Agate, Garnel,
Corundum, Amethyst, Malachite, Citrine, Alexendrite, Smoky
Lapis Lazui, Rock Crystal. Gnys: Moon Stone, Jasper, Blood Sione, Gold
Stone, Bismuth, Jet, Diopside, Tiger Eve. Sunstone Spinal, Jews Stone,
Load Stoner, Sardonex, Touch Stone, Amber id Thelf omaments,
Jewslieres, Aricis, Goods. o Things, Made e Combination Of
o6 Sheer P, or Oy Metals And Aloys Theroot And o 56 Al
Incidental Acts And Things ry For The Atiainment Of Above Objects.

b.To own and operate related and ancillary business activity.

3.A copy of the draft Memorandum and Artcles of Association of the proposed
‘company are available for inspection during business hours between 9.00 A
10/5.00 PM. on all working days (except Saturdays, Sundays and holidays) at
the Registered Offce ofthe Company at Offce N Hubtown

ri @ Road Saiwadi, Near Gokhie Fly Over, Andheri East,
MumbaMDDDSQ Vaharashira, inda
4.Notice aby given that any person objecting to this application may
ool hel? Sbfechon n whing Registrar at Central Indian
nsifute of Corporate Afars (cA) 18 o6 762 Sector 5, WY Manssar

District Gurgaon (Haryana), Pin Code- 122050, within twenty one days from

the date of pubication of this notice, with a copy to Reg zgwslrar of Companies

Mumba at, 100, Everest, Marine Diive, Mumbal- 400002 and the company at

its reg\s(ered

Dated this 15th day of March 2025

Name(s) of Applicant
Sd-

1 Vimal Shah
2Raj Patel

clear and marketable title, free from all

Any party or person having any right, e,
interest, demand andlor claim of any
naure whatsoever by way of inheritance,
share, sale, morigage, lease, lien, lcense,
git, possession or encumbrance andlor
othenwise howsoever nrespect of the said
Premises or any part thereof (andor
anybody in control of andior n possession
of the fille deeds in respect of the said
Premises) (collectvely, "Claims’) are
hereby requested to make the same

Form No. 3 [See Regulation - 15 (1) (a))  16(3)
DEBTS (DRT 3)
st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
ji Mumbai - 400703, Exh No: 0
Cau No.: 0A/1630/2024
‘Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

STATE BANK OF INDIA
vis
SATISH DAMODAR

M. Jain, Cfo Kishore Thakordas & Co.,
29/41, Tamarind Lane, 1st Floor,
Rajabahadur Compound, Fort, Mumbai -
400 023 also with a copy addressed over
o emal at ‘adv.rajujain1987@gmail.com’
within 7 days from the date of publication
of this notice of his/her/their such claims, if
any, with all supporting documents, failing
which any claim and/or demand received
thereafter shall not be entertained and the
same shall be deemed to have been
relinquished and/or waived the claim and
shallnotbe bindi fientand/or the

5.|Mr. Pravin N. Kulkarni
& Mrs. Rashmi Pravin
Kulkarni (HL
38225516199)

26.12.2024 / Rs. 86,99,541/-
(Rupees Eighty Six Lacs Ninety (7 in
Nine Thousand Five Hundred forty
One Only) as on 26.12.2024 with
further interest, cost, etc

Phase

hane West, Thane.

Flat No. 301, 3rd Floor, Adm. 675 sq. ft. (Carpet) Bidg. No. E-
No. 1 in
[constructed on Plot of Land bearing Gut nos.
(pt) lying, Being and situated at Village Chitalsar Manpada,

Bldg. known as Runwal Estate
19 (pt) and 20

redeem the secured asses.
Date: 12-03-2025, Place: Kalyan / Dombivali/ Thane

The Borrower's attention is invited 1o provisions of sub-section (8) of section 13 of the Act, in respect of time available, o

Authorised Officer, State Bank of India

Vendor and my client shall be free to
proceed further to complete the
transaction.
THE SCHEDULE ABOVE
REFERRED TO:
AH that premises being (1) Office No. 301

Govt. " of Bihar

‘EMSWL

TENDER NOTICE

facilities of state of Bihar

(Only through E- Tender on websit

Tender for rate contract and supply of Drugs for different healthcare

Notice Inviting Tender Ref No.: -BMSIC/DRUGS/25-06
- www.eproc2.
Bihar Medical Services and Infrastructure Corporation Limited (BMSICL) invites E-Bids from
the interested parties for “Tender for rate contract and supply of Drugs for different
healthcare facilities of state of Bihar”, vide Notice Inviting Tender No.-
Detailed tender document containing eligibilty criteia, selection mechanism, other terms

bihar.gov.in

Tender Schedule

Bihar Medical Services & Infrastructure Corporation Limited
2" & 3" Floor, Swasthya Bhawan, Behind IGIMS,

Sheikhpura, Adjacent to State Health Society, Bihar, Patna- 800014
Phone/Fax: +919006405255, +19471009193

bihar.gov.in)

BMSIC/DRUGS/25-06.

Tender Reference No.

BMSIC/DRUGS/25-06

Date of Pre-Bid meeting

19" March 2025 at 02:30 PM. at BMSICL
Conference Hall, 3" Floor, Swasthya Bhawan,
Behind IGIMS, Sheikhpura, Adjacent to State

Health Society, Bihar, Patna - 800014

Last date and time of submission of online bids

09" April 2025 by 05:00 P.M.

Last date and time for submission of EMD and
Tender Fees

117 April 2025 till 02:00 P.M.

Date, Time and Place of opening of Technical | 11 April 2025 (at 0:

Bid

:00 P.M.) on the website
of www.eproc2.bihar.gov.in in the office of
BMSICL

Date and time of opening of Financial Bids

To be announced later on www.bmsicl.gov.in
and www.eproc2.bihar.gov.in

Validity of Tender 180 Days
Cost of the tender document Rs. 11,800/- (Eleven Thousand Eight Hundred
only) Non-refundable.

PR- 21667 (B & C) 2024-25

B AR, qafs H g aRar|

For further details please visit website state.bihar.gov.in/prdbihar
GM (Procurement)

BMSICL

about 6000 sq. ft. carpet
area alongwith 3 covered car parking
spaces and (2) Office No. 302
admeasuring about 1630 sq. ft. carpet
area alongwith 1 covered car parking
space, both situated on the 3rd floor in D-
wing of the building known s Trade World
at Kamala Mils Compound, Lower Parel
West, Mumbai - 400 013 constructed on
the land bearing CS No. 448 of Lower

(1) Satish Damodar, Diwisio-damu, Room No. 827 LBS Road Naik Nagar Sion
Mumt Also At FlatNo, 301 31d Floor
Suhana G Lia. Plot No4s Survey No o2 P Near Kalpana
Cinema LBS Marg, Kurla Mumbai (Suburban), Maharashira 400070, Also At
0. 20 Datta Krupa Chawl Anna Bhau Sathe Nagar Mankhurd Mumbai
Wanarastira. 400043

(2) Nrj Developers Pvt. Ltd., 101 102 1st Floor Bhaveshwar Market Premises Chs
Ltd Next To Pooja Hotel Mg Road Ghatkopar E, Mumbai, Maharashtra - 400077
Also At. A9 and 10, 21 And 22, Satyam Shopping Center Mg Road Ghatkopar E,

Mumbai, Maharashtra - 400077

WHEREAS, OA/1630/2024 was listed before Honble Presiding Officer/Registrar on
19.12.2024.
WHEREAS this Horible Tribuna is pleased to issue summons/ notce on the said

Tast date for receipt of expression of
interest

Date of issue of provisional st of
prospective resolution applicants.
Last date for submission of objections
to provisional list

Date of issue of final st of
prospective resolution applicants
Date of issue of information
memorandum, evaluation matrix and
request forfesoluon prs to
prospective resol

T st

resolution plan

Process emal id (o SUbmIt EOT

05.04.2025

15.04.2025

5

20042025

|

30042025

7]

05052025

04.06.2025

S0/
rag Kumar Sinha

Resolution Profesional of Sudradh Constructone bimme Limed
Reg. No. 183//IPA00L/P-P00427/2017.18/ 10750

i sucradhconstructionpriatelimi@gmallcom

Form No 6|
[See Regulation- 13(1) (d)]
DEBTS RECOVERY TRIBUNAL MUMBAI (
1*Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703
Case No : MAI2912024
Exhibit N

ASREC (INDIA) LIMITED
Vs
MOHIT PRODUCTS PVT LTD

(|)MOHIT PRODUCTS PVT LTD

K NO A 402 803, SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR|
THANE MAHARASHTRA-421004
AlsoAt
PLOTSHEDNOE 16/1 MIDCADDLAMBERNATHEAST THANE, MAHARASHTRA-421506
(2)DR PRAMOD MURALIDHAR KHANDARE
BLOCK NO A 402 803, SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR|
THANE, MAHARASHTRA-421004
(3)SONALI PRAMOD KHANDARE
BLOCK NO A 402 803, SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR|
THANE MAITARASHTRA-421
(4)HEMANT MURLIKDHAR KHAMDARE
BLOCK NO A 402 803, SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR)
THANE, MAHARASHTRA-421004
(5)MURLIKDHAR GOVINDRAO KHANDAR

A 402 803, SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR|

THANEMAHARASHTRA-AQ 004
(6)DR ARATI A JAGTAP
BLOCK NO A 402 803, SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR
THANE MAHARASHTRA 421004
(DR
BLOCK NO A 02 803 SUBHASH TEKDI, DR AMBEDKAR CHOWK, ULHASNAGAR|
THANE MAHARASHTRA-421004

NOTICE
WHEREAS the appiication has been made to this Tribunal. The copy of which is enclosed|
erewith. This s to give you notice, as to why relief asked for should not be ranted. Take
otice that the said application will be taken up for hearing by the Tribunal at 10.30 am. o a

Application under section 19(4)of the Act forrecovery of debts
ofRs.1,15,13,5:
In accordance with sub-section (4) of section 19 of the Act, you, e aevamams are
directed as under:-

hereafte the Tribunal on 16/04/2025|
2. You are required to appear in person or by a PleaderlAdvocate duly instructed at the
aforesaid time and file yourreply, fany.
3 your

prayed
forshould notbe granted;
(ii) To disclose particulars of properties or assets other than properties and assets

(ii)You are restrainec rom dealing ith or isposing of secured assets or such other
t ofthe ori

(iv)You shal not transfer by way of sale, lease or otherwise, except in the ordinary
course of

and 3Aofthe

original appncanon without the prior approval of the Tribunal;

(¥)You shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to.

y 1110312025
Signature of the Officer Authorised to issue summons.
Note :Strike out whichever is not applicable
FORMA
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
AICON AFFORDABLE REAL ESTATE PRIVATE LIMITED

Parel Division in the Registration District | | the applicant and to appear before Registrar on 28.04.2025 at 10:30A.M. faiing | || 1- | Name of corporate person ‘Aicon Affordable Real Estate Private
and Sub-registration District of Mumbai Limited
Ci Givenunder this 07.03.2025. 2| Date of incorporation of 1510612012
Date: 150312025 Signature of the Officer Authorised to issued Summons corporate person
RAJU M. JAIN | | Note : Strke out whichever is not applicable Sanjai Jaiswa, Registiar | || | AuIoriy under which corporate. | Registar of Companies,
Advocates for Intending Purchaser DRT -il, Mumbai person is Iregistered | Maharashira, Mumbai
4| Corporate Identity Number U74120MH2012PTC232225
of corporate person
AAVAS FINANCIERS LI MITED (9)\ A \YJ 5. | Address of the Registered Office | B -7 Om Parshwanath Apartments Desai
(CIN:L65922R12011PLC034297) Regd. & Corp. Office: 201-202, 2nd Floor, X7 A and Principal Office (IfAny) of | & Sheth Nagar, Sai Baba Nagar,
South End Square, Mansarovar Industrial Area, Jaipur. 302020 SAPRY ANPKE SAATIIAMAARA "
= = corporate person Borivali (W), Mumbai Cty, Mumbai,
Whereas, The undersigned being the Auhorised Officr of AAVAS FINANCIERS, LIMITED under th Inda, 400052
ereas, The undersgned being the Authorised Offcer o under the 2
Reconstriiction of Financial Assets and Enforcement of Security Interest Act, 2002 and In exercise of powers conferred 6. | Liquidation Commencement Date | 12" March, 2025
Under section 13(12) read with Rule 9 of the Securiy Inteest (Enforcment Rules 2002, sued a Derhand Notce caling upon the Of Corporate Person
nofice. The borrowers having faled to repay the amount, undersigned has taken possession of the properties described herein belowin | || 7- | Name, address, email address, - |Ms. Nayana Premji Savala
sers o ecton13()ofth duith e drlesonthe datesme ) telephone number and the Address: 11101-A, Vishal Susheel CHS,
e borrower andGuarantor in particular and the public in general i hereby cautioned not to deal with the properties and any
dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as registration number of the Nariman Road, Vile Parle East,
below and further interest thereon, Liquidator Mumbai 4000057, Maharashtra, India.
Date & Amount Date & Type Email: nalinisavala@gmail.com
Name of the Borrower Description of Property
of Demand Notice of Possession Tel.: 9082605500 IP Registration No:
TUSHAR ARUN MAHAJAN, SWATI 9-AUG-24 FLAT NO.07, FIRST FLOOR, UMA PALACE PHISICAL 1BBI/IPA-003/IP- 7-18110491
NITIN MAHAJA Rs,2254742/- | APARTMENT SURVAY NO.909/2/61, PLOT 10N — __{IBBVIPA-003IP-NOODS1/2017-18/104
GUARANTOR CHANDRASHEKHAR 7-AUG-24 NO.61, MOUZE NASHIK SHAHR-4, NASHIK, uxm ON 8. | Last date for submission of claims{ 10" April, 2025
TCNO NNSK02222-230280017 saFL 83 |11MAR25 | | ofce s hereby given that Acon Nlordalo Kol Esle Pl Liid s
commenced rch, 2025.
DIPAK MAYKEL MIRPAGAR, -JUN- FLATNO23, SITUATED ON THIRD FLOOR, INC | PHYSIcAL The ffordable Real d
MANGAL DEEPAK MIRPAGAR Rs. 1148410/ | WING IN THE BUILDING NAMED AS ‘SILVER | POSSESSION W )
(A/CNO.) LNTHNOD318-190090025 4JUN-24 ESTATE, BEING LYING AND SITUATED ON TAKEN ON upon to submita proof of their claims, on or before 10" April, 2025 to the liquidatorat
wff ﬁgmgulk}/gvig%es mssA 11-MAR-25 the address mentioned againstitem 7.
Tl T T - The financial creditors shall submit their proof of claims by electronic means only.
THANE MAHARASHTRA ADMEASURING 603 Al other stakeholders may submit the proof of claims in person, by post or by
SQUARE FEET (BUILT-UP AREA),
SHAILESH KUSHAJI BASUTKAR, 24DEC21 | FLAT NO.201, 2ND FLOOR, VIGKNAHARTA [ PHYSICAL falseor
MRS. VARSHA SHAILESH Rs.699217/- | APARTMENT, HOUSE NO. 0 POSSESSION " I
BASUTKAR 20-DEC-21 SIDDHARTH NAGAR, RABA[E ) MUMBAI, | TAKEN ON Date : 15" March, 2025 Name and Signature of the Liquidator:
(/CNO.) LNTHAO0315-160026578 BA|, MAHARASHTRA ADMEASURING ~ | 10-MAR25 || | Place Mumbai sdi-
Sasar Nayana Premji Savala

Place : Jaipur Date: 15-03-2025

Authorised Officer Aavas Financiers Limited

Liquidator
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